1/27.5 .96

ccpA '1v9\; of 1996

Pradeep Paswan

. —

Shri M.L.Paswan, Re€gistrar I/c

' Defects not removed., List on 31.5.96

y

( M.L.,Paswan ) °
Registrar I/c

!

for removing the defects.

DARRCES ks i }{Mu4nﬁ4#r Lier G“%lﬁ/%6 |

Shri E‘—’E.L.Paswan, Registrar. I/c

Defects have not been.removed.,

List on 8.7.96 for removing the defects.,

G

oS Registrar I/c
4/8.7.96 Shri M.L.Paswan, Registrar I/c
Defects have been removed. Let the
g case be put up on 16.7.96 before the H,on'bl‘e4 Si-ggl—e
Bench for admission, | | |
SKS J

( M,L.Paswan )

- - e ———

/



CCPA : 47/96

. 1/16.07.96 Counsél ‘for the apnlicant ; Shri S.K.Bariar.
. 'p.-}»LW - Heard Shri S.K.Bariar, learned counsel
g wiﬁ; g for the applicant., Issue notices to the respondents
e _returnable within four weeks frdm now.
_ Llut this case on 19,08.1996 for hearing
Q| on contempt. o NQ
' ‘ (N. K. verma)
SKT 09@@ - Member (A)
JPte . . . ..
- 2/19.8,.96 Counsel for the applicant ..M, S.K.Bariar

Counsel for the respondents.. M J H,Pandey,
Sr. S.C.

L ‘Heard Shri Pandey and Shri Bariar.
. -

In. view of the contentions made by Shri Bariar
and Shri Pandey it woulc_l be necessary to have @
lookedt at the petition filed in the Hon'ble
Supremé Court 1in the SLP and then only to

Ko QLo )

dect®e the ratio which was upheld by the Hon'ble
Supreme Court in the matter. List on 24.,9.96
for hearing on contempt matter. .

D
- ) ( N.XK,Ve )

SKS ' Member (A)




| 3/24, 9.1996

-Counsel for the r espondents

MPS,

5/04.,12.96

SKJ

Counsel for the applicant : Mr.S.K,Bariar

[ ]
-

Mr.R, K, Choubey

ﬁ?ﬂ 2(,) . On the raquest m3de on behiif of the -
(/) .}—)%wf applicant to the effect he wants to file Misc.
7‘75%6 ceeen hpplication, Time allowed, The case is ajournéd
C 4 o , '
Wa‘b Y to 18,11.1996 for hearing,
/0 P ?/5 | I"//7 \N\
9} m‘t Le /\7 /
y[(%ecf *"7”‘“”3( K.D:S8ha ) ( V.N.Mehrotre )
2 P O3ps 6 ~Menber (&) Vice-Chairmén
(-
fgj))/ »6 W@\\ ] : : :
p?%) . 5?(5) f
~ijot
'-4/8.11.:1996 Counsel for the a_pplicant s Mr,S.K.Barisr £,

L]
L4

Counsel for the respondents

\

Mr, R, K. Choubey
On“the request méde by the learned counsel

_for the applicant, the case is adjourned ta 4,12,1996
I}

Y

for hedring,

( K.D.Saha ) ( V.M, Mehrotrs )
Member (A) Vice~Chairman
JAB,: 248/96

learned counsel for the:
learned SSC,

Shri w.K.8ariar, > pplicant,
Shri J.N.Pandey, : )
' This M.A. is for adding the nane o.vf-Dr.S.K.
Mazumdar, Dy. uirecétor,General, Rx®xx Eastlern Region,

Calcutta as respondeni: no.3. Counsel for ithe resp’ondents

has no opjection. The M.A., is allowed. Necessary amend

ment may be carry out within a week.

List the CCP& on 30.01.1997 for| hearing.
(D .Purkayastha) A K.D,S
Memper iJ) Memper(A)

|
.




by

1 9/22.07 .9

A}

- 10/05.09487 DB is not ‘yet available, Adjourned sine-aie@-

d : sebh’ - - - ‘The case shall be' taken' up’ when the DB is ava abLe.

m’r"’““’w : (V.N Mehrotra)
SBU.r Vice-Chairman

o s e 1

,\8/8597.,

CCPA  47/96

\

Bariar

;CounSel:For‘ths‘aﬁpl;Cént..Shri S+K-

,Respondent no, 3 & ¢4 Dr S K. Nazumdar 2DYo
Dlrector General,Eastern Reglon, Calcutta,

lmpleaded in this case on 4, 12,96, Let natlce be
1°sued on him, Reply to be. fllcd within *four wesks,

Llst thls Cese on 8,5,97 far hearing on contempt matter,

h as been

(U Neo Mehrotra)
Vlce-Chazrman

(S R Adlge
"‘Membef(ﬂ)

Shrle V. Bariyary the c0unsel fot” the,éﬁﬁizgant.

P

- : IR S N e e '
a2 L gn the request made By Shri.3.N. Pandey, Sr."

g
standlng,Counsad for the respoﬁdents, four weeks time

‘ .

ns rald swed’ For Flllng reply. Llst 1t on 22.7.97

e

/(V.N.‘Mehtbtra)

Vice-chairman’

Cm vt

o1
LR S

for hearing ong® contempt.

" (K. Muthy Kumar)
Member (A)

AN

" List on 05.09.1997 for hearing on “cbhtei’zip*\cﬁl“ '

V.N.Mehrotra)
Vice-Chairman-

px




' 11/6.5.99

Sy,

e
.—‘“"

- Sh. S.K.Bariar, Counsel for the applicant. .

Sh. V.M.

{.Sinha, Counsel for respondents. .

Heard the Counsel for the parties partly. List it

as part heard on 24,.,5.99

O,

* {Lakshman Jha)
Member-J

ﬂ'—-—__—_—-’

(L.R.K.Prasad)

Member-A

Shri S.K. Bariar.,Counsel fdr the applicant

Shri U.N.K.‘Sinhé;.Co&nsel for the respohdeﬁts.

Heard the. learned counsel for. the’ partles

partly, Shri V.M.K.Sipha prays

for time to seek
.certain clarlflcatlons from the alleged contemner.

He prays for listing of ‘the case after vacation,

List it For hequng on contempt mattar on 28,6,99,

Y

[
s (L;ksgma?agha) (L.R.K.Prasad) - .
: ember member(n) . )
b
\ ' .
E 11/28.06.99 Shri S.Ke.Bariar, counbel for the applicant, .
? ) Shri V.M.<.Sinha, S“” for the respondents. oy
? Since it is a part-heard matter, let it be
3 listed before an appropriate Bench on 07, 07 1999
‘ for hearing on contempt,
lr»
i &“‘N@ / * .
T (L. R. KePrasaa) ’ (S.Narayan)
*¢ SKI Member(a) T Vice~Chaiman
k



‘i"‘,/,» L ; - .. CCPA <47/96 . . - E 3 B
L /77099 - ,
“List thié pé&rhééra‘ Taatter on 6, 8,99 -
beforé the appropriate bench for further hearing
- | e . .
S on contempt matter, ., .. . ..
| ' .a. . . .. '( L ’ o ) ’..‘ (. are -C. ))\ T e Y - M
T yeBS/ (L.R.K. PRASADﬁ ... ©. naRAYan)
et ~ ) MEMBER' ‘(&) ©C o w¥ . VICE.CHAIRMAN
) '._,.'.;A-':.'.":)..:' e e SR ' et T

5/6.6,1999: . - Shri S.K Bariar,- .coynsel for ‘the applicant.
' | woShrd v, M.KSinha, Sr.S C. fer the respnndents.

- The learned counsel fer the respondents stateg

ks v Vi

that the recomnendation of. the 5th Pay Commissgl.on

with regard to. such cases are under consideration

in the. Ministry of Mines, .Govt, of Indiz and the

decisions are likely to be. taken by -, € 1Sth o

", 7 Septemper, 1999, In view .of this, let it be 11 ted

| . far hearing on contempt on 16, 9.1999 It 13 re Leasec'l
' from the part-heard, ) - ' =1 | |

‘ ( Lakshman Jha ) : ) ,

) _ ‘{ L.R.¥ Prasad
MBS, - Member (J)

Member (A)

T
i ST 0 el i ST




16/16,9.1999

to the applicants of 0.A,177 of 1997 vide order of-

) 3
Shri S.K Bariar, counsel for the applicant/® !
Shri V,M k.Sinha, Sr.S.C, for the respondents, |

Heard the learned counsel for the parties,

The learned counsel for the respondents states

that an order dated 24.8,1999 passed in the :‘m§§}:‘er;
by which the‘applicants have becn granted pre-reviged

Scale of Rs,950-1500/- w.e,f, 1,1,1996, The 1earnefi

counsel for the applicant states that the applicant

should have been given the same scale as was grarnted

RN

_the Cut tack Bench of the Tribunal, We direct the ‘.

Respondents to file an affdavit indicating the

present development in the matter. aloncwith the -

& Cﬁ@‘;’}l m‘?\l‘ﬂinisetly dated -. 24.8.1999, The same -

may be done within six weeks with a copy to the

- opposite party, who :sﬁall be at liberty to file A

reply to the same within two weeks thereafter, List

( Lakshman Jha ), 4 ( L.R,X, Prasad )

Member (J) . . Member (A) }

4

it for hearing on 30,11, 1999,

N



«

18/3.12,1999 ..

AKJ

_ learned counsel for the reSpondents

20/05 Cl, 2000 Shri S K.Bariar, coumel for the applicant.

‘the matver was Heard by Some dz.ffercnt Bench, Accozding .

appfopriate,

CCPA-47/96

Shri S,K.Bariar, counsel for the applicant,
.. On the request made on behalf of the

Shri V.M,X,Sinha,

llSt it for h}a‘rmg on 3 12 1999 "with consent,

A} \ N .
*( Lakshman .tha'-c:x) NETIE UL NEE W ﬁ\( L,R. K, Prasad )
Memker (J) - Member (A)
\ TR B DRI Lo
J N L ‘

Shri n‘.xe.a..xf.:.ss._im_ha,~ Sr.S.C for the.respordents,
" On the request. of the learaed'eeu‘nsél

for the respondents, list it for hearing on
14.12 l99g,

4

( IJOR.P;. QBG
. Member (A) )

( Lalshman Jha )
.. Member (J). .

- PR T

E . .. - {FI

- None f@r the applicant.,;

+ :She ViM.K.Sinha,; SS¢, for the respondents. - .
On the request made by counsel for resndémts, o

-

L llsﬁ this case for hearimg,on 5.1.2000 .

| f&iﬁ/ eE |
(L .JHA) ,. (L.R.K.PRASAD)
MEMBER(J) B MEMBER (A)

. e

Shri VvM.K.Smnha, S.‘:C for the reSpcnclent

it is directed tist this CCPA be’ placed before the .
ench on 12,01,2000 for hearing on contempt, ‘\

It TN (S.Naraja'an)
A S B Vice-Cha'-innan o



21/1

2.1.2000 - Shri 5.k.Bafier, ctounsel for the appl i, -

. I

Shri V.M l.Sinhar, 5r.5,C, forthe responients,

H;ard thgglearned counsel for the parties and
. perused the record. In O.A, 52/96, this Tribunal hud
, passed folloW1ng_order_on 25,1,1996~

“In view of the above, respordert ‘no. 3, Dy,
Director, Eastern Region, Geological Survey of India

Calcutta, is hereby directed to dispcse of the
apblicant's representation in tris regard within
a perijod of two months from the date of receipt
of this order-in the light of decision of the CaAT,

Cuttack Bench, referred to above,"

2. The matter was‘aispOSed of by the responcents. .
concenrned v1de order datg? 6.3.1996 as at Annexure-4.
The relevant portion of the order of Anrexure-4 is
reproduced below :-

. |

“"Under the above circumsta nces taking into the
account the factors such as the pay structure thet

existed prior to the 4th Pay Commission and the merger

of posts, the specific nature of the judgment of the
Hon'ble CAT, Cuttack, the _judgement of Hon'ble CAT,

Bangalore and Cuttack the plea of the above officials
inthe grade of Tech. Op, (Chem)/T. Op. (Geology) for

grant of hicher pay of Rs,975-1540/~ is not acceptable
and therefore, the requést made in the representation

cannot be acceded to. A

3. It appears that whlle d18p081n0 of the
reprcsentatlon, the concenned respondent has not
fol lowed the order of Cuttack Bench of the Tribunal

dated 171, 8 1994 pas&ed in O.A.177/94, The said
order’ h¥ stated fo Have been confirmed by the

Hon'ble Supreme Court in SLP No, on1l7,4.95,

v4. It iS1nade ﬂlear that wWe are chslderlng
‘, ; ¢§ntempt petition, The only issue for conhldeLatlon
.« iss whethexr the crderg of -this Tribunal has been
compliéa with or not. As ;: >, this Tribumal cannot
, ggab?ggpdlggigtyggeg% is no scope to owr=Pprhiod
- the issue on merit in contempt matter, In that view

of th¢ matter, we are of the considered opinibn that
the order of this Tribunal in O.A, 52/96 has not becn
faithfully complied with, particularly in view of the‘
fact that the order of the Cuttack Bench has been ‘
confirmed by the Hon'ble Supreme Court,

In the
Contd. Y.



- - CCPA-47/96
_ ] o Che LILT ,
RE 40 SR e

: aforesaid circumstances is sue contempt rule for

-

inltlatlng contempt Qroceedlng against Dr,S K.Mazumdar,
Dy.Director @neral, Geological:Survey of India,
: Eastern Region. D,F.Block, Salt Lake City,: Calcutta

o J in-the prescribed format, .It isS .returnable W1thinw
.J:',,ftw:;?c.,; . a pel';iod of f_i%r.e weeks, List it for hearing. on
.. contempt on 28.2,2000, Iet a copy of this order be
| 'given to'the' leiarned’ coursel for the/parties) 3 :
| : 5 e b “pr/’fiigg L
W | | 7|
..{ Lakshman' ) . ( L.R.K,Prasad ) f
B . . . . Member (J) S Member () a
! I
AT ’ ‘ PR
22/28.2.2@00- © 8h., S.K;Bariar; counsel - for the épplié&nt.
sh. V.M.K.Sinha, - SSC.'fer the resp@ndents.-
P o -Heard. the - ceunsel ferjthe parties, sh. _
. K. P.gautam, Regienal Adminlstrative Officer of GSI, Calcutta
Ais perscnally present to explain the case, Dureing the 'ﬁ‘
hearing it stated™n“behalf of the respondents that they
“would- prefer te file an affidavit with reference te order
dated 12.1. 29@9 in order to cl arify ‘certain points and
" for filing of additlenal materials.  The prayer is allowg:
| The -same may be filed within a peried of one week, List|i\
hearing on centemp;:ﬂgilgq3.?§@0' o
AKT (L.JHA) (L.R.K.PRASAD)

MEMBL*.R(J) MEMBER(A) "

1/14 3. 2@@0 sh. S, K Bariar. ceunsel forlthe applicant,

Sh. V.M.K.Sinha, SSC, for the respendents,

In terms of the order dated 28,2 +2000, a-fresh . ¥

”“; affidavit has been filed., On’ the request made by Sh Bgigg'

‘twoe weeks time is allowed to ‘file rejeinder , if any.
for hearlng on CCAA om-5.4.2000 ,

AKJ (L.JHA) - (L.R.K FRASAD)"
MEMBER(J) o MEMBER(2)

.
LIS

Listv

I3

Ck I ' - N




CCPA -A7/96 |
Shri S.K.Bariar, counsel for the é‘_mant.
Shri V.M.K.Sinha, SSC for the respondents.
. S ; Put-up pefore the appmoriate Bench on 19.05,2000

(S Marayan)/V.C,

 24/05.04.,2000

N : for hearing on contempt.

Y Ve - S . A ¥
L 8K ,.(L.'R.K.E;sad)/M(A) S .

L
t ] .

None for. the respondents,

Shri v.M K Sinha, Sr,5,C, for the r espondents,
.o List it after summer vacation when this
o Bench is constituted for hearing on CCPA, -

[ o=

25/19, 5. 2000 -

M5,

PR

. )

v
r

. 26/21 07 .2000 '

( Lakshman Jha )
Member (J)

1 A

( L.R.K, Prasaa )
Member (A)

N L

L4 -~ Ay

Shri S K. Baria‘r,' counsel for applicant

t

shri V.M.K Sinha, counsel for respondents

i e -

. On the request made by the

counsel for the applicant. list the CCPA for

"hearing on 28 .7.2000.

- - 1

oA

| ‘J__(éﬁ%;_____‘

SKS * ‘(L.°Jha‘)/M(J) ‘(L.R.K.Prasad)/M(A)
27 . e
2817.2000: ' .
Cléi On request made by shri s.K.pariar, list

it on 18.8.2000.

v -
(L.Jha) |
M)

\

L-R-K.Prasad)
M(A)




.8 ",JF!,

' ‘ ' B CCPA-47/96 S ' S '
I ’ ,counsel ‘
' 28/18.8.2000 Shri R.K.Bariar/for shri S.K. Barlar, counsel

for the applicant

Part_heard is released.
‘As shri V .M.K.Sinha; 8r. SC is

- away froém Patna to Ranchi let it be listed

D : on 28.8.2000 for hearing on contempt matter.

sks . - ( L. Jha )/M(J) - ('L.R.K.‘Prasaﬂ’)ﬁ(_{)
©28.8,2000 shri S.K.pariar..counsel for the applicant |
DM - 8hri v.M.K.Sinha..Senior Standing Counsel

SN for the respondents.

Heard  Shri's.K6Bariar,'leérned counsel
for the applicant ang shri V.M.K.sinha.Senior
Standing counsel for_tne-rréspondents. It appears from
Annexure-1  that this Tribunal,vide order dated

é | TN

25.1.96 p@&ssed in 9.A.52/96 directed respondent
no.3, Dy. Director Ggeneral, Geological survery of
India, Bastern Region, calcutta’to dispose of the

Iépresentation of the applicant regarding his pay

fixation withih two months from the date of receipt

of the order in the light of decision of CAT,cuttack,

Bench, passed in Qp 171/94‘on 11.8.94. The legarnegqd L

‘counsel for the applicant states that this Cuttack

R A

Bench judgment travelled‘upto the Hon'ble supreme
- court which was confirmed. The'respondentf failedvtoj ‘ii

comply with the order and is 1liable for 'ciisolated:Lencz-z'\f-/:k"i

of the order of this Tribunal.

2. On the other hand, the learned senior

Standing Counsel stated that on similar matter, the

order of the Hon'ble andhra Pradesh High_coprt was

challenged before the Hon'ble Supreme court in which




the aforesaid cuttack pench judgment was.referred to.

The earlier judgment of the Hon'ble supreme court
confirmj:ng the qrc_ié: of £he Cuttack pench had been

set aside . on the guestion of limitation only. ‘but

in the judgment of the Hon'b_le .Supreme court whikh .
| was rendered agafnst the judgment of Andhra Pradesh
High court, the aforesa‘id Cuttack pench jddgment was
decided on merit/ and the claim of the applicant has been

negatived,

: _3,.', - Inylew ‘of the above positlon, no ‘caiuse for
contempt proceedmgs survives. The CCPA 1is ,accordingly
) disposed of R The learned counsel for the applicant is -
at liberty to pursue the remedy, as available to him

l"ﬁ 3’ A

under law.

Al
(L.Jha)
- M@)




